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L9 of the .dministrstive Trirunals et, 19sS for suéshing
the punishment crder dateod 29,353,199 (Annoxure ael ) oy vmidch
venalty of stoppage of incromcnts for o Peliod of Lo vonrs
without cumulative effect, was imposed on the apolicant,
against the sald punishment crder he picfeorrad appral to the
appellate authority on 38,5.1991(annexure 4-3) but

apoeal has not been disposed of so fer, Thoush under
normal circumstances, the applicant should have exhausted
all statutory remodies available to him, end avoited the
appellate order, he has justified his couming to the tribunal

:

on the sround, thet more than 6 months has zlapsed, after

S Lo he filed his appeal, and having heard acthing in this
‘ cgerd, fhe only course lefi{ to him was tc approach this
E?‘i tribunal,
2. ¢ nave heard the learned counscl for the
applicant shri W, K. Hair,
3. action against the apolicant was taken under
C.0.5.(Duaad rules, which provide for anpesl,revision,
review etc, it is tue that it is mors than 6 uonths,
“that the‘appellatc authority is kecping the macter . It
can not be expected, that in sach and every appeal
decision should be civen within 6 months by the a>.ella

authority. sSome times the delay may be on eccount®o? the
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appellant or for other justifiable reasons, Inere is no law

setting time limit for disposal of appeal, though the

appellate authority, in fzirness is expected to dispose

of +he appeal within recesonable seriod,

4, ‘aving ccgerd to the limitations of the
vribunal or a judicizl forum im golng into the question of
quantum of punishmenﬁr e are of the view, that the

A
apolicants intcrests are hetter served at ihis juncture if

5

his appeal before uie eppeliate authority is tecidad andwe
congider thot & suitable directicn in this regerd vould
meet the ends of justice, In the circumstances, we direct
the resgondents to decide the appeal of the applicant dated
8.5,4991; in casz, copy of the appeal is not on receid
the appellete authority, the appcllate authority way treat
c@gy of the apueal contained as Annexure A=3 to the applica-
+ion as an ég.peal and pass suitable orders as considercd
aporopriate, The applicetion is disposcd of with thc above
dircctions at the admission stage., [No order as to the
costs. Gopy of this order may be given to shri K.,C. Sinha

additional Standing Counsel for the respondents for

gfficiazl use. P
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illahabad datod 30.3.1992.
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